B
| TEM NO 44 COURT NO. 11 SECTI ON | VB

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).25950-25953/2011
(From the judgenent and order dated 08/07/2011 in CM No.11669/2010 to
11672/ 2010 in R S. A. No. 1908 of 1995 of The H GH COURT OF PUNJAB & HARYANA
AT CHANDI GARH)
KARAM KAUR Petitioner(s)
VERSUS
JALANDHAR | MP. TRUST & ORS. Respondent ( s)

(Wth appln(s) for PERM SSION TO FI LE ADDL. DOCUMENTS and prayer for
interimrelief and office report)

Date: 16/12/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SUDHANSU JYOTI MUKHOPADHAYA
HON BLE MR JUSTI CE V. GOPALA GONDA

For Petitioner(s) Ms. Jyoti Mendiratta, Adv.

For Respondent(s) M. S.L. CQupta, Adv.
M. B.K Mshra, Adv.
Ms. Poonam Adv.
M . Abhi nav Singh, Adv.
M. Praneet Ranjan, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

In view of the letter circulated by the |earned counsel
for the petitioner, the case is adjourned for six weeks.

[ Rajni Mikhi] [ Usha Shar nma]
Sr. P.A Court Master



